
N o t if ic a t io n  re A m e n d m e n t  to  
E m plo ye e s* P ro vid ent F u nd s Sch em e

Shri Abid Ail: Sir, I beg to lay on
the Table, under sub-se&tion (2) of 
Section 7 of the Employees’ Provident 
Funds Act, 1952, a copy of the 
Notification No S R O  2146, dated the 
29th June, 1957, making certain 
further amendment to the Employees’ 
Provident Funds Scheme, 1952

ZPlaced, tn Library. See No S-114/57]

N o t if ic a t io n s  re  A m e n d m e n t s  ro 
D isplaced  P ersons (C o m pe n s a t io n  

an d  R e h a b il it a t io n ) R ules

The Parliamentary Secretary to the 
Minister of Rehabilitation and Mino
rity Affairs (Shri P. S. Naskar):
Sir, I beg to re-lay on the Table, 
under sub-section (3) of Section 40 
of the Displaced Persons (Compensa
tion and Rehabilitation) Act, 1954, a 
copy of each of the following Notifica
tions making certain amendments to 
the Displaced Persons (Compensatior 
and Rehabilitation) Rules, 1955 —

(1) S R O  300/R Amdt XI, 
dated the 26th January, 1957

(2) S R O  382/R Amdt XII, 
dated the 2nd February 1957

(3) S R O  434/R Amdt X III 
dated the 9th Februar> 1957

(4) S R O  1487/R Amdt XIV, 
dated the 11th May, 1957

IPIaced i7i Library See No S-l 15/57]

N o t if ic a t io n  re A m e n d m e n t s  to 
D isplaced  P ersons (C o m pe n s a t io n  

a n d  R e h a b il it a t io n )  R ules

Shri P. S. Naskar: Sir, I beg to lay 
on the Table, under sub-section (3) 
of Section 40 of the Displaced Persons 
(Compensation and Rehabilitation) 
Act, 1954, a copy of the Notification 
No S R O  1963/R'Amdt XV, dated 
the 15th June, 1957 making certain 
further amendments to the Displaced 
Persons (Compensation and Rehabi
litation) Rules, 1955

{Placed tn Library. See No S-l 16/57]

#045 Papers laid on the
Table

Paper* laid on the 4046 
Table

K h a d i a n d  V illag e  Industries  
C o m m is s io n  R ules

The Minister of Commerce (Shri 
Kanungo): Sir, I  beg to re-lay on the 
Table under sub-section (3) of 
Section 26 of the Khadi and Village 
Industries Commission Act, 1956, a 
copy of the Khadi and Village Indus
tries Commission Rules, 1957, 
published in the Notification No 
S R O  1006, dated the 30th March, 
1957

[Placed in Library. See IW S-l 17/57]

N o t if ic a t io n s  re A m e n d m e n t s  to 
K hadi a n d  V illa g e  Industries 

C o m m is s io n  R ules

Shri Kanungo: Sir, I beg to lay on
the Table, under sub-section (3) of 
Section 26 of the Khadi and Village 
Industries Commission Act, 1956, a 
copy of each of the following Notifica
tions, making certain amendments to 
the Khadi and Village Industries 
Commission Rules, 1957 —

(1) Notification No 5(37)/57- 
KVE, dated the 8th June, 1957

<2) Notification No 14(20)/56- 
KVE, dated the 14th June, 1957

IPlaced in Library See No S 177/57]

R eports o* T a r if f  Co m m is s io n  etc

The Minister of Industry (Shri 
Manubhai Shah): Sir, I  beg to lay on
the Table, a copy of each of the 
following papers, under sub-section 
(2) of Section 16 of the Tariff Com
mission Act 1951 —

(1) Report (1956) of the Tariff 
Commission on the continuance 
of protection to the Antimony 
Industry

(2) Government Resolution No 
4(2)/TB/56, dated the 1st June 
1957

(3) Government Notification 
No 4(2)/TB/56, dated the 1st 
June, 1957

(4) Statement under proviso to 
Section 16(2) of the Tariff Com
mission Act, 1951, explaining the
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